
IN THE CENTRAL ADMI1ISTRATIVE TRIflUNAL 

	

AHMEDABAD BENCH 	 J 

O.A.No./ 486/89 	to C.A./492/89 
ZADNJL 

DATE OF DEC!—cMN 30. 11. 1992 

D..ThaicJcar and others. 

Mr.J.J.yajnj.k 

Versus 

Union of India & others 

J?- 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'bte Mr. N.V. Krishnan 
	 : Vine Chairman 

The Hon'ble Mr. r.C.Bhatt 	 s Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



O.e./486/89 

D.N.Thakiai 	 .....applicant 

O.k./487/89 

V. N0esara, 

475, Bhoiwada's Pole, 
Opp.Zaicaj. Ia Masj id, 
Eelief hoad, 
Ahmeaba,380 OO].,c, 	 •....appljcant 

O../488/89 

N. N. Shah, 
soni ni Khciki, 
Naiwada,Rajpu, 
Ahmedabac. 	 ... . . .appljcant 

O.A0/489/89 

Smt.Sathidavi 	 .... .applicant 

V .  
o.i./49o/89 

Jayesh H.Bhatt, 
23, Jay Yamuna Society, 
Near Naniyasa Society, 
Maninagar, (.ast), 
Ahmeabad- 380 008 	 o....applicant 

O.k./491J89 

iiiss Margaret Feriie, 
Parasnagar 3, H.No.i'1/64/766, 
Sola ioaa, Na-aripura, 
hrna1abaa. 	 ......applicant 

O.t-./492/89 

B . . KhaiDhatta, 
I'm 	 1, Scabvila, Ashram Road, 

Navrangpura, 
A1hmeciabaa.9, 	 ......applicant. 

(AdvocaLe : Mr.J.J.YajniK ) 



....3t.  p.  •' 

Vk}tSUS 

1. ijniofl ot India, 

Notice ot the petition to 

be served through the 

Secretary.. Ministry of 

InformatiOn and road-caStiflg 

Shastri Bhavan, 

New Delhi. 

2 The DiLectOr General of 

DoOrdaraShen, Mandi HOUSe, 

New Delhi.l. 

3 The Director, 
DooLdardshafl, 

Ahinedabad-380 054. 
j-CT/ 1uJ-cKJ 

(Advocate : Mr.JDjAmeEa) 

S RE SPOND..NTS 

OF.AL 	J U D G M E N T 

O.h./486/89 to O.A./492/89 

Date : 30.111992 

Per : Hon'ble Mr.F..C.Bhatt 

Member (j) 

1. 	 These 7 ( sCvefl ) applications 

have been heard together by consent of, *he 

lared advocates of the paities and as these 

applications involve identical issues, they are 



being disposed of by common judgment in 

O.A./486/89. The applicant in each case 

has pleaded in his application that he has 

been world.ng  as a Staff ALtist, as per the 

initial appointment given by the respondent$ 

authoLity and after initial aPpointment)each 

applicant was continued from time to time. 

The iespondents have continued the applicants 

by dfscribjrg them as Clerks/ General Assistants0 

It is the case of the applicants that they 

have been working under the iespondents since 

11 
	 a decade but the responents,without any 

ieasons sought to teniinate their service 

by an order dated 27th April, 1989 with effect 

from 1st May, 1989 The applicants have prayed 

that the termination order of each applicant 

be helo as 	ctnwt- illegal, unjust, and 

aLbitray and the same be qudshea and set 

asiae 	at the Lespondents be directed to 

treat each applicant in continuous sevice 

from the initial appointment with all conse-

quential benefits , ignoxing the artificial 

bi cKs. 



2. 	 The respondents have tile 

reply in each case contending that each applicant 

was appointed as a Casual Employee on daily 

rated basis and hence the applicants cannot 

be said to be holding a civil post. It is 

contended that each applicant was engaged on 

contract basis for specific pei.io1, and therefore 
	

Af- 

aftex the expiiy of that period, each applicant 

has no legal Light to continue and to file 

'this application. It is further contended by 

the respondents that the termination order of 

each applicant is legal, valid and just and 

hence, they prayed that the applications be - 

dismissed. 

bach applicant has filed rejoinder 

controverting the ontentiCns taken by the 

respondents in the reply. 

Initially the plicants had 

filed writ-petition betoe the High Court 

of Lujarat being special C.A./144/89 and 

had ortained the stay order against the 

11 



respondents 	erLinating the Eevccs of 

the applicants. The applicants then 

withdrew the said writ-petitiOn on 

24th October,1989. The applicants have 

produced the copy of the order of the 

High Court of Gujarat, dated 24th October, 

1989 at Annexure AJ7  in oj../492/89. The 

interim order given by the High Court of 

Gujaiat was continued up to 23th November, 

1989 and the applicants were permitted 

to withdrew the said writ-petition to 

enable them to approach the Central 

Administrative Tribunal. Thereafter, each 

applicant has filed separate above mentioned 

applicatiori before us. The stay order granted 

earlier by the High Court 0± Gujarat, was 

continued by this Tribunal by way of interim 

relief anS was continued torn time to 

time and at present it is also operative 

against the respondents0 

5. 	 The learned advocate for the 

P 	 applicant7  :elying on the decision in 

o.A./563/86 and others (Anil Kumar Mathur 



and others 	v/s 	The Directorate 

General, Doordarashan, New Delhi ) decided 

by the Central Administrative Tribunal, 

New Delhi, Principal Bench, dated 14th 

February, 1992 submitted that the Tribunal 

in that judgment directed the respondents 

to recist and finalise the scheme within 

a period of 3 months of the date of the 

copy of the said judgment on the ts of 

observations made from pare 9 onwards in 

that judgment. It was further directed by 

that judgment that regularisatiOn of 

eligible Casual WorKers in available 

--- 	-t•  cL__ 
vacancies should be done the time specified 

in the order. The learned advocate for 

the applicant5 submitted that the plesant 

applicant5 would be covered by that judgment. 

The diiection given by the Tribunal in 

para 22 of the same ju1gment is as under. 

U In the conspeCtUS of the aforesaid 

anclys and in the above view 

of the matter we would direct 



the respondents to rec 	aro 

tinalise the scheme within L period 

of 3 months of the date of 

receipt of 	a copy of this 

order on the lines of Obser- 

vations made from para 9 

onwards0 The regu].arisatiOfl 

of eligirle casual workers in 

available vacancies should be 

done within 3 months there- 

after. i.e. within 6 months 

in total from the date of 

receipt of a copy of the order. 

With the direction 

in the preceding paiagraph, 

the first three O..s and 

52/92 filed by Shri 

leurned counsel, are disposed 

of. The fourth O.A.viz 896/86 

(s.K.Thaiur 	v/s 	UoI Anr) 

is also disposed of since it 

was prdered on 04.121991 that 

the case Would DC  covered by 



the judgment in thu tirst 

three O.i.s. 

There is no order as 

to Costs.N 

H 	 The learned advocate for the applicants 

also produced today the O.M. dated 13th October, 

1992 issued by the Government of India, 

Directorate General, Doordarashan, New Delhi 

on the subject of scheme for regularisation 

of Casual General Artist in Doordarashan0 The 

ralevant para of the said O.N. reads as 

under. 

N  Some of the Kendras have 

sought clarifications regarding 

implementation of the regulari-

satiOn scheme in that the scheme 

of iegularisation of casual Artists 

circulated vide Directorate' s 

above R mentioned O.i'. dated 

9,61992 will be applicable to 

the cacegoly of General Assistants 

also. The eligible casual Genelal 



.. . . . 1L C. o • I S 

Assistants may be considered 

for regularisatiOrl as per 

provisions of the scheme 

against the available vacant 

post in the category of 

General Assistants only and 

not against any other category 

of post 

6 	 The learned advocate for the 

respondents does not dispute the fact that 

the Principal Bench, Central Administrative 

Tribunal has given the direction to the 

respondents to frame scheme for the regulri- 

,sation of the eligible casual woricers in 

available vacancies as per decis16 	relied 

by the apPlicantsrts according to h, 

he is not sure as to whether the applicants 

fall within the clef initiOn of the Casual 

General Artists or General Artist, as 

mentioned in the O.M. clat.ed 13th October, 

1992. 



.. . 1 a C 

7. 	 It is not in dispute that 

the 	scheme is being frame Jb7 the respond 

dents in pursuance of the decision given 

by the Pricipal Bench, in the above matters 

and the O.M. dated 13th October,1992 

produced today by the learned advocate 

for the applicants clarifies some of the 

doubts in implementation of the xegularisation 

scheme in respect of Casual General Assistants 

and this O.M. says that the scheme is 

applicable to the General Assistants also. 

It is submitted that the applicants were 

terminated as General Assistants. In this 

view of the matter, this scheme of regular i-

sation in respect of Casual General Assis-

tants would cover the cases of these appli- 

cants 1 	also and therefore, there is no 

reason why they should not be consiaered 

for regularisation as per the directions 

given in paa 22 of the judgment ot the 

Principal Bench in avcilable vacant posts 

in the categary of General Assistants. The 

. 



leaine aivocatO for the applicants suJaiitte 

that the scheme is applicable even to 

all Casual inployees of the tespondents and 

therefore the applicants are covered by that 

scheme as per the ju3gment of the Principal 

Bench of the Central Adx.jnistrative Tibunal 

and it is necessary to give appropriate 

directions to the responddntS. 

81 	 Having, heaxd the learned advocates 

of the parties, we dispose or these applications 

by the following directions to the respondents-. 

9 	 _________ 

1. 	The respondent no.2 is directed to 

consider cas- of the applicants if 

they are eligiole for aDsorption in 

the scheme as per the directions 

givan by the Principal Bench in 

O..563/86 ana others dedided on 

142.1992 The respondents no02 

may while considering the case of 

the applicants for regularisation. 

may aslo further consider as to 



. ..i:.. . 

whether they cn be cibsorbea as 

Cleric 01 G,,nurtl AssiStant, as the 

case may bep 

2. 	It the respOneflt no.2 feels 

that there is no vacancy in the 

posts Of C1eJc or General Assistants 

within the stipulated peliod as 

per our direction, he should intOrm 

the appliCant concerned in thbe 

cases about his place in the list 

and the  cronolOgOCal number mentioned 

therein to enaxle to him to KnOW 

his exact position. 

3. 	The respondeflt no-Z is directea 

to act accoring to the above directions 

and the bules applicable to the 

applicants within 3 months tror ti-ic 

receipt of the copy  Of this oidr. 

40 	So far the question ot seniOity 

f
of I applicants is coricernea, the 

point is left open for the applicants 

to agitate this qusciOr1 in tutu.re  

Al 



* 

41 
I 	 •*14oce,. 	 (:7 

as advised. 

5. 	 It the applicant o any 

of the applicants teals agiiev.a 

by the ultimate decision of the 

respondent no.2 on the above points, 

he is entitled to taice Legal 

pi.oceedirigs available to him, 

accordingly to law. zhe applications 

aie disposed or as abova. No ordars 

as to co. sts. 

(N.V.IdHNN) 

MEMit (ti) 
	 V IC CM L<.MN 
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Sr, No. 

Dated: 

Submitted: Hontble  Vice Chairman & 

F 

Honle Mr. P.C. KannarI, Mrnber (J) 

ftn'ble Mr. A.S. Sanghvi,M2rrlber (J) 

Certified Copy of order dated_fl_-\ 	-')_ in CA/ 

ç- C C\, 	C1% 	passed by the 

Sjpree—Gciirt/ High Court against the Judgrrent/ Oral Order 

	

passed by this Tribunal in OA/ 	is placed for perud 

plea si. 
 ry 

lyli 

	

3.
//S / 	

() 

Ho nble Vice Chairman 

Ho n  bleMrV-  .—Radha J shn.a-n,_jnb-----(A) 

Hon'ble Mr. P.C. Kannan, Member (J) 

Hon Lble  Mr. A.S. Sanghvi, Member (j) 

c 	Q () 

' s-) 

,01 



L 
On 	t h No 

r, 
TN THE HT(H COURT OF (UJJART AT AHMFDARAD 

Special Civil ApplicatJon No 10,499 of 1998 
(t1F)r 	rtic.ln() 276 of 	 nsLitiLinn (')f inJ.a) 

'fr) fvUF 	
/ 

.1.. -i3++H-A44*f- 	ORS. 	 Petitioners 
V 

1. 	UN TON OF 'IND'FA & ANOTHER 	 RpondenLs 

To 
1, . 	fl1TN OF TNDT( 	 2. 	V APPARAO OR HIS SUJCOFSSOR 

TIRfl JON CU TEE F)FCJTTVF 	 P fRECIflU 
OFFTCFR PRSflR IHORTI CflRPN 	 000RPORSHON KENDRA 

M()PT HitJ',F , COPERNTCflIJS 	 THOI TEST TEKR 
NEW DEl HI 	 AHMFD0PD 

7/. THE CFNTRI 	r)M IN 1:STR1rTVI? 
/ 	TRIF3UN(L, STDTEI'1 HO 1), 

flROP.(REE. fl.NQ.4R,/flg TO 
4c'2/fl9). 

Upon readi ng fUn pe ti, t.i on of the above named Pet:. I tJoner s prnen tad 
to 	h s H gU Coo r I. o I flu ja rat I OUr dabacl on 05/ 2/ 1 	R pray 1 rnj In 
grant. the prayers  

Ond whernas upon the Court ordered Rule' to issue on 20/04/ T?9C? 

Ond Who reas Upon f-a r ng 
MR MS TRTVFDT for the Pnt'i 1.1 oner no  
MR JH RHOTT for Lhe PoLl Li oner no 1 
MR ML)KFSH H SHOH for the. Respondent, no - 1 -2 
Cnu r I; passed the In 1 1 owl og 0 r'do 

(-OR0M S .C.POrFI OND P. HWOGHFIO,jj. 
/ 	DOTE'. 21 1 700c 

When the I flatter i s cal led flU f:, 	learned advoca to 
I s on 	 I 	.J 	mat I.e r' si .arids dl sn, 5 ssod I or non 

rged 



!/ 

W t*s CHtJNTLL KRSND19 THAKKR , Fsqi i. re Acti.ng Chief Ju L. ice '*-€dbd 
rcreid i.hi 	21s1.  (iy of Jr )  ?000. 

R y t"ho  
................ 

- 
For Depo.v Regist;rr 
This 	 ddy or Feb 2000 

Mole 	Thi. wr 	Thoiiij be retried 
duly cert i r ted wi t;hi. ii 2 weeks 

10) 	 070220 



ant. 

- Q. 

CENTRAL ADMINISTRATIVE TRAL 
AFTh'DABAL BENCH 

Application No. 	
of 199 

Transfer Application No. 	
Old Writ get. No. 

C E R T IF I C A T E 

Certified that no further action is re1ired to be taken and 
the case is fit for consignment to the Record Room (Decided).  
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oc C 



CEUTPRML ADNINISTRJ-AIIL TRIBUNAL 

AHt3DABAD_ELNCH 

AkiMEDABZ-D. 

Submitted 	 CAT./JUDICiMd 
BLOT IdN. 

Driginal Petition No. 	 of  

Miscellaneous Ptjtjn No. 	of 

Shpj 	N 	N 	A :.)Y-' 	 Petitioner). 

Jersus. 

	

f"))  LP 
	

Re sponde nt( s) 

1) 
This application has been submitted to the 

Tribunal by Shri  

under Section 19 of the Administrative Tribunal Act, 

1985. It hes ben scrutinjsed with reference to the 

points ment:Lned in the check list in the light of 

the irozisjona contained in the Administrative Tribunals 

tct, 1935 and Central Administrative Tribunals 

(Proedure) Rules, 1935. 

The application has been found in order and 

may he giien to concerned for fixation of date. 

The applicationnot bean found in order for 

the 	e reasons indicated in the check list. The 

applicant may be adisad to rectify the same within 

21 days/craft letter is placed below for signature. 

V 	P ' 

(. 

/ 
- 	 VV 



ANNEXtJRIi..:O  

Cf JEIt-t DL4IIfTRTTyE TRIBUNAL 

AOIOANT (5) 

PARTiCLp 	TO BE: E F4flp LiDORSEPENT AC TO 
RESULT OF 
EXAMINATION. 

i Is the a:)h.1catioo cornpeeflt 7 4 
2, (A) Is the application in 

i 
the 	;re.crjbe 	form? 

(o) I. the apjjcatjon in 
4 	 . osper book fcirn 

(c) thus prescribed number 
corn-Lute 	sets of the 

iicthjou been filed ? 
 Is the aplilcatton in time 7 

if riot1  by how many days is 
it beyond time 7 

bee. suffijn±- cause for not 
ed-C nçt: 	a.pelicatjon in.  
time etLtnJ 

 bas th 	document of authorisation/ 
Vakalat Name been fi1e,? 

5 Is the 	ou;c.i 	tion.accpifled by 
7.1) 	i.'C), her 	s,50/..-7 Number of 
O.D/.p.o, 	to be recorded. 

Ass the cosy/corths of the.order(s) 
W'Iich the aplication is 

made, bean filed ? 
7. (a) 	bj'.y 	t:e 000IES of the documents 

railed aec-ri by the applicant and 
meraioriec 	in the applicatjor1 
occo filed ? 

t) iAer.- 	the documents referred to 
eta-ac duly attested and 

nerbered C000rdingly 7 

ni the documents referred to 
n( s) 	abo-jc netly typed in 	. .f 

double 	coce 	7. 	 . 
5, Mae tee 	odex of documents has been 

.h ted eel has 	the 	aging been done 
oreDe 	 .-. 

.. . 2 . . 

- 



Jf.R:J T LrI NNAMINED 

9 	Havo too cei:onol ogica]. deta- 
il oas hadO 

e ojtc cne of such 
boon indicat- 

of±iit:'m 	.1foc 2 

lo.. 	1:; tT:: ra:o.ef in the 
L000JJC L .o:o2 before 

cn;y oo.rt 9T law or any other 
- 	 1 ii Ct 	 iL.flc.l 

i, Pre he Ppt.OEofl/aUpiicat 
oeie signed ? 

12 	re s-H 	copias oil the pp1ic- 
nnexArCS filed 

Li) f.fcriceL with the original. 

N. 	Li) baoann j n. Anoa.ure s 
Pa 	 7 

Hi 	0Ct 7 il'-ood ? 

Li. 	Ia 	H ilH Li.z envelopes: 
fi 	af.f -ccss of the 

LC.Jr.iT. bcen fiied ? 

oldrossed, the 
.cegis;orec addeesoed ? 

If 	ILi i: 	ar.as Cf. Lie parties 
0. se 	coLies tally 

sr h :,c':0 uho indicated in 
OI1' C )JSC :.tlon 

-rinsations certified 
to he t.iss or scs:c.ortef by an 
affifavis affivming that they 

-,- 

17 	i... t.: ±.T.t-; L:r hs cases 
:flC0L.tCci on:ler item No.6 of 
alt-i: 

HI st Hoc) heads? 

:Hc..ed ocui.ely? 

Li i eLi in d uhe space on 
.0 cli the aapsr 2 

c :nn I rttcuiers for 
sd a ::ayed. far., 

j.C-OflC 

EIIHORSENENT AS ICC 3L 
L.E5ULT OF 	NINi.TIoH 

I 

11' 

ff 

11 
41 

T, 

~l 
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BEFcR TH 	NTRAL ADLNTATIVE 

APIJICATI4N 	 OF 1989 

V.N.Adesara. 	 Petitioner. 

Vers us 

jnion of India & ors. 	..... 	Respdents. 

a 
I N D E X 

I 

I. 

Annexure 	Particulars 	 pages. ------------------------ 

-mefrio of the petit iai. 

-1 • 	statement s h owing the art i- 
ficial breaks. 

Alioation of duties. 

A-3. 	copies of order dated 27-489 
terminating the services of the 
petit iaer, which is stayed by 
the High Court, upto 23-11-1989. 

All the annexures to the petiti 
of 	.B,M,Khambhatta, so far a 
relevant be treated as a part of 
this petiticn 

Ahmedahad 

Zovember ',1989 	 .Yajnik 
Petit icner' s Advocates 



WA 

BFE THE CENT.~AL ADM.NIST1TIVE TR IBUNA L,AHLA BAD 

DISTRICT: AHDD; 

ORJG. AP2LICTIcNNO. 	OF 1939 

\T.N 4 Adesara 

475, Bhoiwada'S Pole, 

cpp. zakar ta :sj Id, Relief 

Rd, Kalupux, Ahrnedabad-380 001. petitioner, 

Ver s us 

union of IndiA 
(Notice of the petition to be 
served through the Secretary 
Ministry of Information and 
rod_cdstiflg, shastri Bhavan, 

New Delhi ). 

The Director General of 

Drdarshan, 	ndi House, 

New Delhi. 

3, The Dir€ct(X, 
Door darshan, 

.1 ......., . Respondents.  

Particulars of the' petitioner; 

(a). Name; 
As stated above, 	- 

(b), Address: 

(c). Designation: 

.1 

U 	4. 

- 



2 

ii, particulars of the respcndents. 

.. Na:ne: 
• Designations; 	 As stated above, 

• Addresses: 

IIi,Action/Ctder under challenge: 

irrpugned action on the part of the 
respondents in terminating the services 
of the petitioner by order dated 27-4.89 	 Ak 

absolutely contrary to the law and the 

settled legal position. 

JURISD ICT IU'T: 

This Fjontble Tribunal has the jurisdic-

ticn to entertain this petition as per 

the pr ov.s ions of the central Adminis- 

trative prlbunais Act, 

Fj 

IIMITATIUI; 

As per the provisions of the Act, this 
petition is within the li.rnitatict, 

VI. FACTS F T:ESE. 

1., 	The petitioner herein is the naticnai nd 

citizen of union of India. The petitioner is the 

e:npli'ee of the respondents herein working Luder 

the respondent no3 herein. 

2, 	way of this humble petition, the petitioner 
	 9 

approaches this Hontbls Tribunal against the abso-

lütely illegal order dated April 27, 1989 ternina-

ting the services of the petitioner. The petitioner 

ap)rcched the High court of Gujarat against the 



*4~ 

3 

said ordet and the High Court initially sta'cdthe 

iiernentatisn of the said cxder and ultimately by 

order dated 24-10-1989 stayd the said order till 

23-11-1989 in order to enable the petitioner to apprcch 

this Funible Tribunal for aprcpriate orders and hence 

this petition is filed before this Hn'b1e Tribunal 

for apprspriato fe lief9 and inter is r1ief. 

3, 	ihe putiioner h a s been servine with th 

respondent authcirities since 18-1-1982 as Staff 

prtist. After the abolition of the staff Atit 

Contract ystem for appoin.ort in 19844 the petition-

-er was beins apointed on 29 days basis, in a month, 
a 

after creating art.Lf.Lcialhrra7k,s on compiecing serrice 

of 14 days I, Ls aid modsuLp erandi was hinc adopted 

h the respondents in oLder to defeat the claim of 

the petitioner to get the service benefits on the 

basis of the regular service, which is ahsiutiy 

iil:cai, unjust, arbitrary, di3 cr1 minatory and vicla 

ofAss_cbs 14 and 1 of the Constitution of 	dta, 

inspite f the fact that the 	titioner has been working 

since 1982 ccntinuousiy with the rcsponden authorities 

on account of the modus operandi of creating artificial 

breaks, the petitioner Is not ben s±ven the benefit 

of continuous service. A stats:ient shcwinc the artificia 

breaks in the case of the : 	tior,er is annexed hereto 

1 	as Annex ure A,I 	It is uhtr.itted thatthough there was 

hoin break in the service, ài those days the petitioner 

was working mi ith the authoiities 



4 
	

I' 

4 0  The petitioner states that inspite of the 

fect that the petttioner has been working on the 

clear vacancy for all these years and inspite of 

there being Gcwern:nent instructions and various 

dcclsions of the variough High Courts and the  

supreme CQUrt, the petitioner is not being given 

the benefit of equal pay Ecr equal work and other 

benefits of service on the basis of his continuous 

service for all these years, on account of the arti-

ficial breaks by the authorities, whidi have been 

held to he absolutely kilegal and violative of Arts  

14 and 16 of the Constitution of India. The petitioner  

is entitled to same salary and other benefibs from the 

initial appointment of the petitioner, which are 

being given to the regular permanent euploys dis-

charg ing the same duties. The pet itioner produces 

the listé of the duties discharged by the petitioner 

as A½nnexure A-2. Other regular and permanent employs 

in the same cadre are discharging the same duties.Hnce 

the petitiaer is entitled to the same salary and other 

allowances on the principle of - equal pay for equal wc}c, 

There are various instructions and Government guide.. 

lines to regilarise the services of the persons like 

the petitioner. However, inspite of the fact that there 

are clear vacancies and the petitioner has been iorkthg 

on such clear vacancy fCX moLe than 7 year s, he is not 

being given the benefit of such continuous service and 

is being exploited. 

01 
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The petitioner states that thspite of the 

fact that the petitioner has been working all these 

years on the regular and clear vacancies, to the 

utter shock and surprise of the pet i icner and in 

utter disregard to the varicus instructions and guide-

lines of the Government and the law laid dogn by the 

various High Cicts and the Supreme Court of India, 

instead of conferring the benefit of reaalar service 

for all these years, the services of the petitioner 

are sought to be terminated by order dated 27-4-1989 

with efitect from 1-5-1989, which has bn stated by 

the High Cxrt, as stated earlier, A copy of the said 

Annex, A-3m 	order is annexed hereto and marked as Annexe A-3, 

The prder is absolutely illegal arbitrary, discrimina-

tory and v i cia t ive of pr avis ions of the Industr jd 1 

Disputes Act and contrary to the various deci ions, 

null, and void and liable to be quashed and set aside, 

The petitioner states that on the same point 

and on the same set of facts, one of the colleagues 

of the petitioner, rv,B.M,Khan1bhtta, has filedO ig 

Application before this Hon'ble Tribunal, which i 

pending. The sai-re cause of action arises and the 

petitioner and all the other persons who are before 

this Hon'bie tribunal are exactly similarly situated 

with Shri B,M.Khambhatta. The petitioner, therefore, 

adopts all the submiss ions, contentions and avernents 

nude in the Application of Shri B,M.Khambhatta and the 

avernents and submissions including the Annexu.res be 

treated as a part of this petition, This petition is 



/ 
or 

being filed seçarately only in order to avoid any 

techn icality and by repeating the same submissions 

and contentions the petitioner is not bdening the 

record. Otherwise the petitioner and others were the 

petitioners in one connion petition filed by Shri 

B.M.Khambhatta and others in the High Ct. The 

same Cause of action arises between the same petition-

-ers and the spondents. The petiticner,therefe, 

adopts all paras 2 to 12 of the said Orig.hpplica-

t £ on of iv .id mbha tt a, except pa ra 6 1, 

va. v iAER 

the grounds stated above and those that 

are stated in the Qia.AppliatiOfl of tr.B.M.Kharnbhatta, 

adopted by the petitioner, the petitioner prays 

(A); 	The HOn* ble a3DDmtxm pr ibunal may be pleased 

to direct the respondents to treat the iriugned 

order dated 27-4-1989 as absolutely illal, 

unj ust, arbitrary, discr iminatiy, unauth 

rised, bull and void and treat the petitioner 

as having continued in service for all purposes 

as if the said order was never passed, 

(El)Be pleased to direct the respondents to confer 

upon the petitioner all berefits of ccritinuxis 

serv Lee frcii Ii the in itial appointment, igncr ing 

th€ artificial breaks, such as regular pay scale, 

seniority, pay fixation, seniority, arrears of 

salary and all such other ccnsequntial benefits 

accruing fr om the cont mucus service att2 from 

the initial appointment of the petitioner. 

* 
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Be pleased to grant such other and further 

reliefs as may be deerced just and prcper by 

the Hon' ble Tr ibunal in the facts and cir curr 

stances of this case,, 

Bee pleased to permit the petitioner to adopt 

all the contentions, submissions and averaents 

nude in Original Application filed by Shri 

B. M.Kharnbhatta, as ptrt of this petition. 

()Be pleased to allcw this petition with 

costs, 
I.' 

VIII. INT E R £ M R E L I E F: 

p 

pending admission hearing and final disposal 

of this petition, the Han' ble Tr ibunal rray be pleased 

to restrain the respondents frar implerrnting the 

order dated 27-. 4-1989 and fr an ter rainat ing the services 

of the petitioner in any rrnner whatsoever and further 

to give petitioner salary as is being paid to regular 

and xaptar permanent emplcys discharginc the similar 

duties, regularly, 

Ix. 	PART ICtJI/4S OF THE POSTAL OIWER: 

postal cx de r No. 	 A mount: R5 • 

Name of the post FIj& ( 
Office: 

Date. 	( 

And for this act of kindness the petitioner as 
in duty hound shall for ever pray, 

Ahrredabad: 

	

November L ,1989 	 ( J.J.Yajnik  ) 
Petitioner's Advocate, 
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I, v.N.desara, adult, resident of Ahndabad, 

petitioner herein do hereby solemnly affirm and 

state that what is stated here inabove in this Appli 

edtion is true to the best of my kna4iede ,ba lief and 

inf orma t ixi and I be I. ieve the a a me to be tr , 

PD 
l4hmeda bad: 

Nourember 	,1989 

I 



yE R IF I CA TI ON 

I. V.N.Adesara, SOfl of shri N. t.  .Adesara, 

aged adultt  working as Casl General Assistant 

in the office of the Doordarshan Kendra,Ahrrdabad 

res ident of Ahrrvsdabad, do hereby verify that the 

contents of 	pacas I t N, VI. 1 to 5 are true 

to rr' personal knowledge and para vi.6, VII and 

viii believed to be true on legal advice and that 

	

44 	 I have not suppressed any xrterial fact, 

A h me da bad: 

	

4 
	 November 	1989 

ppl icnt. 

.j.Yajnik 

.icant's Advocate, 

I 	" 
I I I  &L" I f -0  

Filed by Mr 
L*ned My-ocate for ititioflr 
with second Sol & ....... .......... 

30:1e cc:;7 seneCi/flo t 	rvti to  

othei siUe 

	

ISlt'f w( 	(C.A,T(J) 

	

/ ,) 	
\ybci 



0 	d( VAJ 

u.N. 

Pv4 	 eat 

Cv\\ CA  

Q 

4* 

39 	--- 	/i- S 
	1513/2. fr%/-7' 

r38 

rkJô./ 
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o 29,05.82 	301,05.32 	iie & Monday ( 

	

01,CG,82 to 14,06,82 	L.06,22 	Tuecoy ) 

	

16.C3.82 to 29.06.2 	30,06,? 	'i1eiday 
It 	 (r'c732 tO 1407,82 	:w.07.82 	Thurdda 
u 	 16,07,82 to 29.07.82 	30&31,07,22 

	

01.03.2tø 14,08,82 	15,08,22 	uridpy 

	

16.08.82 to '9.O8.82 	30,08.82& 	"onday & Tuc:day 
31.08.82 

81, 	 01,032 to 14,09,82 	15,09,82 	enoday 

16,09,82 to 29.032 	30.09,82 
H.. 	 01.10,82 t 14,10,82 	15.10,82 	Friday 

U 	16.10.32 to 29,10.82 	3001,10,82 	Satuy&Sund, 

	

01,11,32 to 14.11.82 	15 11.88 	Vonday 
86. 	" 	16.11,82 to 29,11.82 	30,11.82 	Tuesday 
H. 	01,12.82 to 14,J,82 	15.12.82 	wednesday 

	

16,12,82 to 29,12.82 	C&3 1 .12 . R2 	Tfnirsday&riday 
H. 	01,01,33 to 14.01,83 	15,01,23 	turdry 

	

16.01.83 to 29.01.33 	3001,01.33 	Sundayonday 

	

01.02,3 to 14,02.23 	15.02,23 	711 d, 
H. 	" 	16.02.83 to 28,02,33 
93, 	01,03,. to 14.03.33 	15.03,83 	Tuesday 

	

16,03.83 to 29,03,83 	3001,03,g3 	Tgednesday&Thursdr 
95. 	" 	01.C4.33t0 1.4.04.83 	15.04,83 	Friday 

	

1(3.C4,83 to 29.04.83 	30,04,33 	'rday 
H • 	01.05,83 to 14.05,33 	15.05.33 	Sat&ay 

U 	16,C,33 to 29,05.33 	30&31,05,33 	voday&Tuesday 
It 	01,06.23 to 14.06.33 	15.06,83 	Wodnozday 

	

16fl6,33 to 29.06,83 	30,06.33 	Thw' 

	

01.07,33 to 14,07,33 	15,07.83 	Fry 
102, 	" 	16.07,03 to 

1.

29,O7,3 	3001,07,33 	Sattday&Sunday 

	

01, )3.83 to 14.03,23 	15,08,33 	Vonday 
I, 	16.08.33 tO 9.08,E3 	30&31,02,s3 

	

01.09,33 to ,4.09.33 	14.09.<3 	Thursday 



- 	_____: _,_- --: 
16.C,83 to 29.Oj,83 20,09,r3 

1C8, 16,1O.:3 to 299103 3031J0, Sunday&'oridy 	\J 

0:.1:.83 to 1'.1J3 15.11,83 Thesday 
110. " 15.11.33 to 2,11.83 20.11,83 

01.12.83 '- 14.1.'3 15..2S Thurd 
2... 1  16.12,83 to 29,12,83 30&3i,2,83 Saturdj.v 

01.01,84 to 14,01.84 15.01,84 Sunday 
U  16,01.84 to 29.01.84 3031.01.24 'on 	y1/Co,day 

115. " 01,02.84 to 14.02.24. 15.02.84 ilednsery 
28,02.84 29,(yd,P4 Wodnesday 

117. 01.L.84 to r, 14.03.ri: 15.03,84 Thursday 
U  16.03.84 to 29,03.84 30&31,03,24 Fridayezsatutr1r 

to 16,,E4 15.,24 Sunday 
U  16,,84 to 29,04,84 30 	2.04.84 'onday 

01.05,C1 to JJ,05,84 15.05.84 Tuesday 
122. 16.05,84 to 29,05.84 20;31,05,24. Wednosdav'N-iu.sday 
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w 	1C [ 	1E 5TP 	J IPTh 	
1 

V 
.aLn of firs.. rehors31. 

I 
Date, 

VlM VA°ETYA0 F.ATUPE5 CTAT. 

iJ4 	tn'.e. port in the copo LUy of nctor/peromer prod- 
iJuoLon to th e bru Jul  o,L/L:1oa; 	ao 	ft0ilOd bulo: 

tono prntod ovor2 0r. 	;J 	h' il be obl±5ed . f you 

... 0 	flfl and return the attached conf.rmaticn sheet duly 
Hn three dc.ys of th dotr 0 r thil lo ter. 	 - 

: 	 •.rL 	 t; . • • 

H 	LA5T 	 tO :t1 V '2 
As and when recured. 

flT 
I 	 -s 	.•l•It•*• . •me'I. 

A above 	 •., 

	

0 0 0 I N 0 	 ._ • • 

0 	CUr.U1NG 	• 

. . . 

	

art 	Doordurshan Ahmedabad/Pij , SAC( 15R0) , Jodhour- 

tekra. AHMEDABAD : 300 053. 

ono Irondrod wid trity tiio only) 

duty will be borne by the Government. 	 . 

ouro FaithFully, 

- 
for Di uctoi' ( Doororohan Pij) 

for and on bhi1F oF Ye Precidnt of — 
India. 

S 
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vnt c'•a ined ooc :enrat beirj 	oe!vU by tho datol  
, All Ondia Red lo roserves the rL - ht towdr,' the off.. 

:-KOL orec to attunn oech r)r ra Is os are In t -' oriruon C 
L0 ilEiCiO negysoryfr tti erodect: on of this troronre. 

OJCE-S tD follow the ir;trotjors of the + -od'oer and/c 
WP"r r -:n-ç.Jru. of Lyij prograyra to .be CSCO ntd by 

ti thi1 1 worr nt tl-it a the tii' o nini,ng this Agreerle 
not. 	pçfr any 	fl0Crnr 	

c' 
(or oierise 	rref by. any contrac 

n'd .rin :im .firo, fuif i1 	tjsáeemet end. that he has not 
I e 	clof 	O iLsiOp I' name or 	crt o 

Andia 	 yven- thnr c 	47":reco, rd the ho La 
I 
 !so a y Fort 

Xogr,umnm for e-o 	i 	 iy 	t of add tonal 

for hr :o!11:raet includul the 
the right to make a ,ri10 fl 001 reprodiction•ot thO P 

as broadrist/telcQast loc subsecent/brdc,st 
on and the riehm to r1a' 	4I1o. to be relayed the 

frau any hro0dcast 	/'io1eost:no Cr'a:sator 
L -,'ahroed. 	 : 	••. 	' ....

: 
a wvcut , cl th 	 ti ii qipn flcdpIr ILy operform for,  L.n of Llneos. of physical .i1opacity the oertflcate of a 
lid  

mod ical practItioner, provIng the fact of soh incaPacity 
ficrthIth be, scot. to Al indje.' acU.o by the artist statng 
Lere ci. the U. 2.ncs a rid tht. in orv;equcnce thereof ;the art is . 1 de to perf coin. All India Radio obell In such event not be 
Lj i'y any Ice or emuncrution to '.he arL lot 	e>cpt for woes aoLe11y Olven by hint herLurider.  

1 he artist for any reason(excepL illness or physical inca- 
.' CL t iLed as hareinbefora provided or such other unavoidable 

w may be oroved to the satisfaction of th Director T'21evj- 
1 L appear arid perform as stipilated in this agreement 1' 	L1y tL) \lI IndlO Radio as QPQ for such ap000rance and 

t1. 

	

	 'n ac3d:tion. to the Cost to All India Pad to cf trovid- 
ing a leouty apd.any.. other: Costs ,domaces- and expenses. ir.c:red by 

oc o b' re -i5an of default 0e Ahe artist 
te right ;ibot assion 	any reason vi r t CO cr no the ra ita  

;q>uch on overt the artist 5.: 	
not havu:or make any CldlrT •g3irt, All India Rodto excet :0 L:  

We ('hich sb:.11 be d:te% Ined by All India Rdiu) proper- 
':o the work aptualfy done by him, under the contract, 

J ;'ord 	roodcasyTeenao'I or 
:hrever used in t1'i 'agreement oball mean the simu' Laneous 
jv 9sOvination of the p rforrnance(o) by Overy meanS I n IndIa .d R\'ersen and shall include the right to give simultaeo'jg d d?ferre 	

sternatianal relays subject to any agreenen:for 
:he tune heino in force. btwen \IR and such other 	rtes - as " .e an right or intreo 	efn. The wor 'record' sholl 1o n 

 any contrivance whi ... hythe yerforronce my be mechanically 
• 	

:' 	i:: ,c;,.-.. : 	 . 	-.: 	. 
e artin,  Small- attend In tr n dressed and made upans read, 0 	orm not less 	r thty mine Leo befarc the t Irma ncLf Id ht L 	

his I r10lnonca(o ). and for such rebers Is and specIal 
as may 

 he r' ir.d and shIl no rrcrf arm elsewhere an the Xud for Ljicr5]5 And 	rori(aflor(s ) . Sach tIroo 	r be cd by the AIR at 	dIscet ic'n. 

n recn irad to provide 	own modn cost-no) ani - 	 I IOLILI [1 	:j:e .rC 0th r . OO550r': 	naro- k h-iotjst; for rlL :es:li)n1 	I' jCy3O0. A: "iill s'rny 	ny 

1 	 S 	I 	-• 	 ••,• - 	
••• y 



' 	'TJS t'2 	cUJd aacass or Las 	h ,ch 	 to 	he c 
so 	is 	as 	at r 	sn 	be 	:cc' to 

A-0 

	

' 	 jr 	ar' 
e 	t 1 . 	.. 	.cti. ts 	cr 	the 	.oyees 	a - 	the 	•Ak 	nd 
er 	lr: 	cJecor 	shell 	ho 	1P2O:..LOt.d 	in 	his 	:?formr1- 

.eh he-; 	not bee 	•csssed at r 	urea' 	by the 	\I'S 

t Sha 	not at any tru 	5e 	name of 	IR or the ItI- 
a mariner 	lkce 	to C'JLVcJ the 	ira's:; 	'on 	t h a t 	any 

by the ertie t otherwise than for A 	is 
by 	sc con 	ct'sd with A2:. 

shall 	rot ha entitled t 	any r 	'jte 	in any character 
J 	 which the A7b 	may provi • 	for tb 	artist 	to. use fo;: 

A7t.ra'nt 	It 	th: 	,'L 	j.sL 	shalL 	not 	u5 	such 
n. 	'': 	c 	e 	a 	LdO nyut L or 	ny (a dir 	Jur)s a 	wi. thou t: 	the 	prey Lous 

carmiesjon Of  
wrrents 	at he has 	not concealed any, change''ofl,' 

f;Lana 1 	ns'iie 	or duscription. 	 . 	. 

TpdjC Iadio shall not be 	lLabla tj the Artist or. to 
'eca 	arsonai ruprescntatjvu of 	the Irtist for any ,loss 

c dc 	eJa or .tnury 1 	te Artist's 	oersori or prop3rty during 
at. 	n connection with this enegament unless caused by the 
'.:j'. !.Jr1ce of 	the AIR and recoverable 	on that ground, under 

in force in India. 

tist shall unless he has already done so. forward as son 
to:'thn .Direc.or, 1 TOICV±G±Qfl 	JJ' 	r:dia 	Yed10 •'•' 

Vifli, bhacsn, 	Na.: Llh 	a 	ew 	1 	nos 	anc bocraical 	notes 
a ph 	oscar 	suiab1e foruljCsiofl and A 	ehafl have 

.o 	 arid to authocisa the reaodjot 	an o 
arL 	t 	'5 	1 en 	,. 	that ho 	s 	La s ole oer 

copyr.ght I  ±n sue i. notds at the tiH, when they a r e 
. 	 . 1.t D 	the 	AIR. . 

ridia.R.adio 1reservs the right to rblish/nnounce or 2 to 
n 	r'r 	I 	u 	b 	5hing/anflQu5cn 	thc 	rt1st's 	name. 

e rcke shall be' bradcas/telecag t which 	the oojnior] of the 
Al 	'e 	rerresentativa will draw unduo attontLon to any 2artic'Jlr 
i. n 	o:tJ 	og mae cal work. 	it any such remark is 	rde Oxcoot 

tL 	consent of t 	AiR's representative and,.jn the £orn 
'thl-S by him 	engagement shall forth'ith dctcrmLne :and 4 	 ' 	ic . . 	 she 	I be cans tccred a breach of 	connract. 	A Statecrient ..ht 	iflj pirt 	aler 	Ltem or eonq or mae icl work 	is 	being 

....hy request' 	or 	an5' announcerr.,eflt 	to sini:ar 	effect 	shall . . 	L 	.. 	od:aw 'undue 'att'ntLn.to 	the 	it''m, 'song • or 	ntustca' , war 	' . 	. 	. 	••• 	-. •:: 	- 	-' 	' 

S 	nh 	agreeentJ relates 	t a a 	comb ,i n,tiori of 	two 'or more' 	r- at 	, 	the. 	tL.,'t"5hall .at;tho "time 	slOfl 	the aoreement 'is' s'Lgned 3 by h. 	furnish'to 	I 	•ln'writingswit'5 such 	names 	of 'the "rforer.3 A 	'•y r Coutre 	and shall 	not: sibeti,,;t 	a 	rrformer for,  'a. 2 named without 	he written pormiss ion 	f 	tho IJ.,.The 
rrnts that ho is euthorised in wr.tlng by tht 	other 

n to gtvo hi. 	ai. 	thai.r cc 'snt to the  a: 	n',a .Aceemen - 	or. that 	if 	nat -so 
-- 	b 'ira 	the 	neaf :rmance 	toav';re written rerniisslln of Gtich 

at 	tha 	a 	hinstan 	t 	the 	it ions 	a: 	his '. 
tie H 	cr'eue 	t a 	sy 	t 	each 	r,rn' 	., 	the 	comb:n.aan • .ai 	sa 	a •y 	fu 	noyabla 	to 	ic 	ert 	t0rujr 	ta ;'ri:,ch (2Q 	h 	art :t 	ri 	othur rrL arrisrs 	he 	' o a 	a 	to 	a i. rj 	01,1(20 no' 	ll 	ru 	u 1  cud by A 	to es 	re sty 	rocaijti.o, at 	ht picture" on the receiving scec, 

- 	 D 	the 	tt hatne 	Gay rnmnt servant,pa 	to tee 'r'sej'j:L,a 	La- accranca with the cond';ctr'jLes:r' a 	r' 	its/her S rvice 	

t 

- 	' 	' . 	 ' 	 . 	. 	-. 	: . 	• 	•- 	, 	. 
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T,V, 	3 

r rTYAN 

- 	rst FehTSal 

'..ar SIr11  dorfl, 

invite you to take 0-::t in the caoaCitY 

of Ac or/erfO0r producer in the Pr 
'fl;tlOfl to the 

rfl c0/T 1. 0t as d.tal° below 
	n the codttOfl9 

p 	ed nt 	
ovr1eaf, we shall ho ohlied i you will 

kindly siqn 	
return the attached 

0 nir aton .seet 

u: cnrnplet d within three days f the da e f this' 

letter. 

I .  2. 	ro'. 	
• ' I... 

DL OF TELLCAG 	 ° 
y# 5 TELECAST 	.........• 

QFRECGRDI ............. 

F RECO ThING... ... .. ••• •••• 	• • 

.. 
rtJ)TICN 	........................ 
	 . 

p1ce 	TelecaStD00 	shn hmedabad—Pj, SACIO) 
jodhpur Tecr fthmedab 	: 380 453. 

4•. .• S. S 

The Stamp duty will be borne by the Government, 

Yo'rs faithfullY, 

fr)r Director(Do0rd 5 i3)  

For and on e'half of the ?resideflk 
of lndi 

Mhesh N. Shah, 
re13bhai Sonil 	adki 
Naiwado, Ratour, 

—380001 
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c'FC 17, OF r HE 5Trii DI.Cfl< 

IT -------------------------- 

'IT' A) FE.TT1J.E CQ 1'72'1' 
	 TV 	3 

Date ofJ.rst rehersa 

Dt:e, 

De:r Sjr/Mdm, 

you to 	pert in the ccity of ctor/porforrrer 
in the prodiction to. the bro.cst/teecst as detai- 

io: unon the condjtion prLntud over 	, we s'.l be 
if you w.'.11 kIndly sign ari ret'rn the 3t?ched confir-

lu. $h1 et duly comp'eted wIthin three days of the date of 

I It 

"o work as a cen.Asstt. rnTr1r 1;' 
- ................................ I I • • • 

D'T OF 	.2?'Sm ........ 

OFTEl CST ........ 	•••• 

As  L. I' 	O' REC )}INC • . . . . 	......... 	 . . . . . . . . . . . . .. . . 00 

('F 	t)C RDING . .............. . . . . . . . . . . . 

................:. ;. ..;; ...... 

lace of Telect 	Doo drshan Ahmed2d/Pi, zC(ISr.0), 
Jodhpur Tekra, Hr3D 	380 053 

'He 	'rp duty will be borne by the Government. 

'S 

Yours fithf'il1y, Vjey N.Ad3ra, 
l//21osla'g Duda's .'<hanchd,  :hd's poLe, 	 '-)• 

for DIrector (p cpy- han ri) 
fornd on hoh.lf of th President 

o.. india. 

/ 



OF 	ECTC 
A 	J1)T Ar) 

•- 

	

T.V. 	3 
J 	

Al '__FFATUE CCJTRACT 

1),Itt of i!rst Heh.r•aj 
Date 

I 	- 	 - 	- 

We .nvite'yob to take part in the capacity 
roer n the Producton to the 

a dctailo bOW upon the 

	

('or.Lt)f WO Shall be 	 f YOU viLfl no ac rcuo the attached 	nfiatjn seet eted wi-chin three days 6 f the d. te f this 

'1(i 	•ç •.' 	
I I •S • I 

	

L:CJT .............. 	• fQ  

	

[ LLCA5T........... • •1 	 • w; 	• x- c 

- 	- 	hCORDN G ....... . * . • 

- -- -- 	--- - ......... 	
3_ti • 	•. 	. , . 	........ • ......... 

..

111111*,.. 

1 eico, t:000 rda1-1,hari Ahmdehad_p±j, 5AC(ISPo) 
Jodhp '  

.. 	 . 	 . 'Six only) 

Stamp duty 'N1. be borne by the Government. 

Yours athfuUy, 

for DirocLor(Do(J  arsh 	') ) 
.idevl Acliokkurnar, For and on huhl f of the President 

- 	 of ndia 

30 022 



H: 
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1 
I 	 9 

4, 	5. 	6. 	7. 	0. 

1 D•i1 -. 

' 	. 

 

A 	E ra 	29 	25/ 	72,00 Part 475191 sd/sd/ 

2 	H 	 0 • Thkr 29 	25/— 	725.00 _d_ 	• 	sd/sd1  

	

2H 	27- 700.00 -do- 

25/- (.,fl9 -do- 

J '-It 	y 	I q 0A 

. Kh:,nU:itta  750.00 Pr95 P1 sd/sJ/ 
31 

/ .-. 7 	J • r ri — / r 	I 

23/- '7rr]0r-1 — 	io 	-  

jo ::o,'_ u.00 .- 	rl 	- 

• 2i/_ 70.O3 Prt 	7, 	51Osd// 

750.00 - 	— 

7J9.00 - 	- 

• .. 	.ft- 20 25/— 0.U0  

Fu f 	.iflc r 	71 
flOn19 

n 

2 25t_ 725.00 
- 

1b.vr 2: 5/_ 75.00 - do 	- 

29 25/_ 725,09 —do 	— 

PCTEJI2ER 1  1904  

0 90 2(/_ 7j0.fl[ PIr'52e 
20.10 • 34 

- .•,•''•'; 	ii .'/— 7H 1 ,0D — 	- 
20 Hj/- 7Th.00 — 	do 	- 

73,0° — do  

73 	.00 17 
10 • 1 	• 

• 29 2,- 75.,0' - du 	- 
-' 	' 	•' 	.Ilr 29 36/- "3 .02 - Jo 	- 

' 0 29  do 	- 

j'' .f)' _ r!.) 1wV 

'•• I• 



Khi:h it 	 iJ 	26/- 	700.Ofl 	is:t9.00P544 
2 	• 1 	• 	r4 

i • 	\•j 	 t/- 	700.00 	- do - 	sd/sd! 
30 	26/- 	790.00 	- do - 	;d/ d/ 
30 	26/- 	70.00 	- do - 	sd/ d/ 

JA N 11fl5 

	

.i 	.H4Khtbhatta 	30 	26/- 	700.00 Part 9.99554 
31 

j* Ade3 ra 	30 	2 6/- 	700.00 - do - 

Thihkjr 	 30 	26/- 	700.00 - o - 	sd/sd! 
H.N.3hjh 	 30 	26/- 	780.(10 - do - 	sd/sd! 

FEDUAAY  .Li2 

\1JnbhJ Lta 	27 	27/- 	729 .00 Part B.930563 
2 0 • • 

27 	27,'- 	729,00 - do - 	sd/ s/ 

27. 	27/- 	729.00 - do - 	sd/ ud/ 
.:,hh 	 27 	27/- 	729.00 - do - 	sd/ d/ 

Khambh:itta 	30 	27/_ 	01 0.0) Part 

rhakar 	 30 	27/- 	nO 	 sd/sd/ 
: 	 Ad sjr 	30 	27/_ 010.00 	 sd/cu! 
i; 	• H 	 30 	27/- 	F1 0.00 	 od/ sd/ 

27/_ 	01 0.flO 	 sd/ sd 

i:jLL2 1[L 
14 	27/- :370.no Part 	9570 

:0.4 • o 
\/) Adr• 	14 	27/- 	370.00 	- do - 	sd/ sd/ 

5 1 -11  9..Trak'ar 	14 	27/- 	370,00 - do - 	sd/ sd/ 
4 • 	 14. 	27/- 	370.00 - do - 	sd/ sd/ 

5. 	5mL. 	thidtv1 14 	27/- 	378.00 -do.- 	d/ sd/ 

1 .:(jmbhdtti 	30 	?7/ 	010.00 	 sd/ od/ 
T 4 	3i:i VJJy \decarrj 	19 	27/- 	540.00 	 od/ sd/ 

'.'.irkk; 	 24 	27/- 	702.00  
., h 	 21 	27/- 	50,0O 	 sd/ sd/ 

2 	ijrevj. A. 	2j 	27/- 	594,00 	 sd/ s2/ 

JUNE 1995 

- 	, 	 27/- 	702.00 
2 ) .6 .1 905 

;.7/ 	r11.00 	-  
i.T h;3k!, :c 	29 	27/_ 	793,{9 - r-o - 	sd sd/ 

H:b 	 27 	27/- 	729.00 - do - 	sd/ sd/ 
: 	-y 	Levj 	 26 	27/- 	702.00 - do' - 	sd sd/ 

I 



5. 67 

ti 30 27,'- 010.00 P'r 	P.'28956 
31 .7.i90Li 

27/- 51 	J0 — d -h 	d/ ;d/ 

27/_ 10.00 — do — 	d/ S/ 

-' 

 

27/-  — 
010.00 — d 	- 3d/sd! 

'.r1c 14 27/_ J70.00 — do — 	sd/ s r!/ 

0L ' 3 1 	1 c 	ri 5 

7.H.Kc 	bh 	t 30 27/- 10.00 Pr L26l4 

27/ 703.00 — do  

. 1 K 3d 27- 61 U,0  

• 21/— 010,00 — do  
LhJLvi 	A. 07 27/- 109.130 — do  

r ez.L i rl 30 21,'- 01 0.00 — do — 	sd/ _d/ 
. H 	sh 	H. 	btt 2 2 27/- 594.00 — do - 	sd/ sd/ 

29 27/- 703,00 Prt 	B 	9139619 
7 

29 27/- 703.00 — do 	— 	3d! .L/ 

29 27/ 703,00 — do - 	sd/ 3d! 

'hL . 29 27/- 703.00 —do 	— 3d! 9(7 

• i. H 	.,. 	0 	. 	0h.3tt 2 2 (/- 756.00 — do 	— sd/ SdI 

1. 	?jd 	v iA 20 27/ 7600 — do - 	d/ sd/ 

t 	F91O 2 	/ 	27/- 756.00 — do S d/ 3d! 

0010 E1R 	: 

tt n 30 2 1/- 01 0.00 P irt d/ s (7 
/4 Adesaro . 	30 27/- Cl 	.00 sd/ sd/ 

Ihikknr 2 7/- 01 0,00 . 	sti/ cj/ 

d 7/ — r • d/ 13 

• )L. .t.tu 	. 20 27/_ TS.uJ 5d/ 3d/ 
• HI 	- 'I 	. 	I' 	I ; 	7,.' — 7 ii,' 	• no d/ 'i ru 

1 j'1'h 	H.flhL . 	27/-. 
0 V'IU 

010.00 sd/ 3d! 
I r) p K 

• .h .I 	IH.Li 2) . 	1/- 7ui3.LuO sd,' J/ 
2.  010.00  

. 2) 21/- 703.00 od/ (7 
20 27/_ 11 ,'A, ;4 ZAr 756,00 	cd/ sd/ 

2. rnt. tLV1 	A. 29 27/ 71)3.00 sd/ d/ 
L. Kum, .jret 	Ferrin 20 27/- 156.00 / S d/ 

27/- 7 1,1H.0U  



(312 .00 

29 .20/- 012.00 
$ 

f 23/- 012,10 
.1 4 . 	 Th 29 2H/_ £312.00 

29 2L/- 012 .00 

r, <,'.', 	•',..JrLt 29 20/- .512.00 
1. 29 20/- 012 .00 

PitP. 	nflr674 
iD,l • OU - 

- do 	- sd/ 56/ 

- do - d si/ 
- 	do 	- 	• sd / 
- do - 3d! sd/ 

- do d/ L;d/ 
- do - 3d/ :4j/ 

I 	.4 

DLCM0ER 	*05
06~ 

.Khambhatto 	30 	27/- 	010,00 	 sd/ sd/ 

	

'jy .de3jr 	30 	27/ 	010.00 	 sd/ d/ 

30 	27/-. 810,00 	 d/ d/ 

	

A. 	30 	27/- 	1310.00 	 3d/ sd/ 

Or: 	30 	27/- 	fli 0.00  

30 	27/- 	010.00 	 .1 	/ 

'i H. flht. 2 	27/- 	7H3.00  

JA0All Y : _____ 

30 	2/- 	04 O,"fl pnrtfl0652 
1 .J .1 .'- 

'Il 

16 213/-. 

30  

30 28/- 

30. 213/- 

20 2L/- 

30 2/- 

1 98 

27 	20/- 

27 23/- 

213/- 
26 213/- 

26 213/- 

10 213/- 

27 

1 1,3 

448,00 - do - d/ d/ 

040.00 - do  - sd/ H/ 

340.00 - do - sd/ sd/ 

£340.00 -do 	- d/ C3d/ 

784.00 - do - 3u, 5d/ 

340,00 - do - 3d! u/ 

756.00 Part 	0. 	909656 
. ln 	 rC 

0.2 - S 
S. 

756.00 - do 	- 5d/ cV 

7Z.0U - do s sdj 3d/ 

728.00 - do 	- sd/ 3J/ 

728.00 -do - sd/ 3d/ 

504,00 - do - sd/ 3d! 

756.00 -do - J/ ,rj/ 

; I de.r3 

:.Tkkor 

J n;jh 

.jthi.cicvi. A. 

- 	 try 4 !:t FOrL1a 

-. J(jesh H. 13hi 

.KHauibhattn 

Acia 

Thokkar 
.,..i 1JI 	 F 

L !r$.a 

H 	r, 

1 	 • 	 tt 

;\Uos.jra 

a.N..ihakkr 
3 hr:. M.N .5 hah 

ijthidcvi P. 

1 3rrJTTt erri 

)I1 	 H. 9h3tt 

30 	213/- 

213/- 

213/- 

28/-. 

20/- 
20/- 

2 0/- 

4 0 • 00 

040,00 

13.10.00 

040.0') 

84 0,00 

040.00 

040,00 

rJ6 
31 .3,1'6 

- 	 - Sd! 3d! 

- d 	- sd/ 3d! 

- 	do •- sd/ 3d! 

- dn - 3d! 0d/ 

- do - sd/ 3)/ 

-ci 	a 	- sd/ 3d/ 

-30 

20 

-4 

30 

30 



5 : 

X4"40 24 2 f]/- 	(7 	 9aq632 
J1U6 	() 

- j ELI 	 JO 	2u/- 	840.fl[) 	do - 

	

30 	20/- 	040.0 	— do -. 	3d! 	. 
O 	2 0/- 	J'u,U0 	- do - 	d/ 5 d 

5 	r1 	hdej \. 	 16 	23/_ 	L43.O[I 	do — 	d/ 
,. 	UL 	CUjEt Fcri 	JO 	29/_ 	0U00 	- do - 	sd/ sd/ 
L 	 30 	20/- 	040.00 	- do - 	sd 	d/ 

J 0''E : 1 92f 

	

* L 	 LLcJ 	 29 Pc.t)dl2 
( pi 

irij.'j 	i/ ,iJ3j 	 23/_ 	EiJ.00 	- 	- 	od/ 
.Jh-r 	 201'- 	(J1,Lfl 	- di) - 	9d/ 

20/- 	76.00 	- d 	- 	sd/ 3 c, 
29 	2 E/_ 	012 f]U 	- d 	- 	3d/ 

..iJj:tt 	eL .i 	2J 	20/_ 	64..oJ 	- do - 	d / sd 
J 1 h H Eht L 

	

	 29 	20/- 	312.00 	- do 	 s d: 	sd1  

JOLY 	1996n 
• 

 

29 	20/ 	812,PU Port 

'5 j 	aro 	30 	20/_ 	U4.0U 	- do - 	sd/ S d 
•. 	• 	r 	 3d 	20/- 	84UOQ 	- do 	 s d/ s d/ 

	

. '.hh 	 30 	28/- 	040.00 	- do - 	sd/ 3d,' 
hjd3v± A. 	. 30 	20/ 	040.00  

	

:.rt erria 	39 	28/_ 	34 0. 00 	— do — 	sd/ sd 
7 	 H. 3htt 	30 	23/_ 	040,00 	- do - 	sd/ t5 d/ 

YH1HT.lr)P6 
- 	 at c,. 	29 	29/- 	841 .00 P.rt 	5fl2 30 

J0.3.•thi 
11 	 ,iHi, 1 ' 1 	 't/ 	

• 	- 	d/ 	t1/ 
hrj 00 	 30 	29/_ 	070.00 	- do - 	'd/ sd/ 

Hh 	 30 	)9/_ 	070.00 	- do 	d/ ti d/ 

	

't. 	thjdevi 4. 	30 	29/- 	070.00 	- do - 	d/ sd/ 
KUI, 	L 	rat F110 	30 	9/_ 	7O,no 	- do - 	sd/ sd/ 

	

Jj H.jHjt 	30 	29/- 	870.00 	- d0 - 	d/ sd/ 

H t  It j 	 29 	9/ 	341 .00 P 	t n  532316 
JO.9Jd 	- / 	'., 	i•• 	 29 	29/ 	.00 	- do - 	SC/ 	zi,  d/ i 	,. 	., 1hjkr 	 29 	29/- 	041 .00 	* do 	 3d/ 	u/ 

29 	29/_. 	1.),Q 	-do — 	sd/ 	d/ 
29 	do - 	sd/ 	d/ 

2 / — 	041 • Up 	-cu- 	 5 

	

d, •LL. 	c9 	2p/- 	O41.Oj 	- do - 	sd/ sd/ 

7 



6 	 ( 

4 • 	• 

	

: 	 T0fl;/i9J6E2oopt P J?12 

30 	29/- 	670,00 	- do - 	sd/ od/ 
2 	29/_ 	612.00 	- do - 	.d 3d/ 

30 	29/- 	870.00 	- do - 	od/ 3c!/ 

	

. 	. 	 A, 	30 29/- 370,00 -do - 	sd/ sd/ 
6, 	 . 	 30 	29/- 	070.00 	- do - 	sd/ 3d/ 

	

7. 	_'hj 	. • F, hjt. 	30 	29/_ 	3,00 	- do 	sd/ 	d/ 

_JEt1BL16 

I •h 	' 	 29/_ 	641 .00 rur.02313 
9 • 11 • e C 

22 	9/— 	fl' I • on 	- do 	d/ 
25 	29/- 	725.20 	- d - 	sd/ sd/ 

'I 	 A4tX: M.N,..29 	29/_ 	041,02 	- Jo -  

N0VHkr -.1 1926 

. uH:1tL 29  )/— 1]41ULi iiti.:3:i:i 
29,11.1986 

T, .T.:r 29 29/_ 1,00 - do 	- sd/ EJ/ 

H .. 26 29/_ 754.00 - do 	- sd/ ...d/ 
. 	 r3 29/- 72,00 - do 	- sd/ siJ/ 

. 	H.0ht cA 29 29/- 041 .00. - do - sd/ sd/ 

. it. vi 	A. 26 29/- 754.00 - do 	- d/ d/ 
7. 2 9 29/- 641 .02 - do 	- sd/ u/ 

ER: 	1706 

• ', 	. 30 29/- 072.00 Part0. 	59240 / 33'12 
.......................... 

\Foro 29 72/- 04i.0 - Jo 0 d/ od/ 
r I, 	1,t<FJr 30 9- 70 - do    / 

29 22/- 041.02 - do 	- Id! .d/ 
tbiv 	A. 12 29/- 346.22 - do - od/ sd/ 

29/- 75fln - do - d/ 30/ 
1, hiJ. j 	it H 	OhuLL 29/- 270,00  

..... 7,/ 
I- 

,.1 



: 7 

r 	 30 29/- 970/-  

27 29/- 793/-  

2 29/- 912/-  

	

4. 	 30 /_ 870/-  

	

5, 	 r' ,. 30 2/- 870/-  

30 29/- 970/-  

3 	 30 29/- 970- 	 sd/ sd/ 

FUARY : 19R 

j. ' 	'5. 3M 	i':hatta 27 29/- 783/_ 235'9 d/ d/ 
2. . \ftJ 	AH.s:ra 26 2/- 754/_ 2.7 .87 / scl  / 

3, :r5 ON Th<kr 27 29/- 783/ -do- sd/ sd/ 

. hri Alt, 26 29/- 754/_ -do- sd/ 01 
A. 27 9/ 783/- -do- sd/ 

4/ 

sd/ 
'. t. 27 701/_ 702/- do- rd/ 

7. 27 70 7'3/_ crlf r/ 

MATT : 1987 

29.5 29/- 826.50 -592372 sd/ Sd! 
30 /_ 970/- 2..87 sd/ sd/ 

3. Sh 30 29/ R70/_ -do- sd/ sd/ 
. Shi 26.5 29/- 768.50 -do- sd/ sd/ 

71 . A. 29 29/- 81/-. -Co- sd/ sr3/ 
K . 30 29/- 870/- -do- s/ sd/ 

7. Srn J - 	1 a 4 t 30 39/_ 870/- -do- sd/ sd/ 

APRIL_'907 

1. Sh ri RV. 	rnbhota 27 29/- 783/- sdl 
2. Shri VN A'$era 29 29/- 8/- sd/ sd/ 
3 Th:r 27 20/-  793/- ed/ sd/ 
. 20 29/-  

5. ::t. 3hdv± A. 20  29/- 841/- sd/ sd/ 
29 29/- R.4 i/- r/ crl/ 

7, 1r 3-' 72 29/- 141/- sd/ sd/ 

1 Ir 30 29/- 970/  sd/ sd/ 
2. S!r. Ac:- 25 29/- 725/- 2°.5.87 d/ d/ 

87o/ -do- sd/- sd/ 
!' 23 2'-  

970/_ -do- sd/ s/ 
A. 	- 30 2/_ 079/._ _r.  

/ - . '))/_ '/c_ - rJ/ ,t 	/ 



YYNF : 1987 

	

H.,ta 29 29/- 83/_ 	 sc1/ 

	

29/- 725/- 	29.6.27 	sd/ sd/ . S 	 29 20/- p41-  

	

29/- 841/- 	-rn_ 	 sd/ sd/ 

	

20 29/- c1/_ 	-do_ 	 sd/ sd/ 

	

29 2P 	P4I/ 	—cio_ 	 sd/ sd/ ?. 	r 	
29 29/_ 841/_  

JULY : °87 

	

a 30 2/ 	70/_ 	P_10 	sd/ sc/ '. 	r1 'Af  fljI< ar 	30 	20/ 	 31. 727 
P. 	30 29/ 87-  

	

29/ 870/_ 	-do- 	 sd/ sr/ $3hr 1' 1hbt 	30 	20/... 	870/_ 	/do— 	 d/ sd/ hrj MN Sih 	30 	20/... 	q 70/_ 	-o_ 	 d/ .d/ hrj 	 30 	29/ 	'D/_ 	-do- 	 sd/ s rq 

ST 

!. 	 inhtta 28 29/_ R!2/_ 
S 	 sd/ 	d/ ri y • eci:.j 	 3 	29/- 	70/_ 7 	sd sd/ 

	

. 9ri 0! 	 30 	20/- 	8/_ 	-do- 	 s/ s/ 4 	r . 	 29 	29/_ 	841/- 	-do_ / sri CrT J 	 30 	20!- 	7C'/_ 	-do- . 	 Sd! sd/ 6. 	nt, '3h' 	A. 	30 	20/_ 	q70/_ 	_do 	 sd/ 	/ 
29/_ 9704 

 • 
flri. 	29/... 	•41/_ 	F/3_t)oiij2,c  

	

N 	 2 27/_ 9,e 30,9,27 	d/ d/ 
—r'o_  

29 29/_ c41/_ 	—do.-  

.. 	79 2°/_ R41/_ 	 ,d/... d/ 
r1/ 	!/ 

ci h! 	 ri 	2/_ 	70_ 	'3/,11 	 d/ 	r/ , 	h rl . 	0 29/- c7/_ 	
sd/ sd/ 

	

29/- 70/_ 	-do- 	 sd/ sd/ 
3C 2°.'_ 70/_ 	-do 	 d/ sd/ 

-do-  i 	
0 79/,. 	 _Jo- 	 sd/ c,d/ 

3o 2o/ fl7(/ 	 4/ 
/ 



• 

.' 
!2Yr 

	

2 29/2 812/— 	 24r36 	 / d/ 
:. 	 29 29/— 841/_ 	30.1,87 	SHI sri/ 

	

2 29/— 841/— 	—do 	 sd/ s/ 

	

29 29/— ii/_ 	—rio— 	 sn sn/ 
5. 	 .. 	 29 29/_ 841/_ 	—rio_ 	 s/ s/ 
t 	 vi A. 	29 	29/— 	841/— 	—'o_.  
7. • 	 T. 	29 29/— 84/_ 	—do 	 sd/ sri! 

FOMER : 11)87 

30 20/ 	270/ 	
sri/I sn 

2. 	 2 29/— 812/_ 	30.12.97 	5c1/ sn 

	

7C_ 	Sr'/ 

	

29/_ 079/_ 	.-no- 	 sn sd/ 

	

q .rt F. 	2 	29/— 812/— 	—rio— 	 sd/ sd/ 
7 	 q 70/_ 	 / 	r/ 

: JORq 
', 	

26 29/— 754/ 	 sri/ sri! 2. 	r'r1 Vii A. 	 28 	29/— 	812
eo 

,/_ 	 5ri! stl/ 

	

30 29/. 970/— 	 9d/ sr/ '•. :i 1. 	 30 29/— 870/_ 	 sd/ sri/ 
A. 	2 	)9/_ 	70/ 	 sri! 	ri/ 

	

29L 870/_ 	 sd/ sri! 
Lt 	 30 29/— .870/_ 	 sd/ sri! 

9R9 

J 	 2 29/ 	 P_ 	 5r'f sn 

	

28 29/— 827/_ 	2.2.19 	cdl / 

sri! 
28 

	

.1 A. 	28 	2 	2/— 	 sri! sn 

	

F. 	28 29/— 812/— 	2cJ_ 	 sri! sd/ 

	

29 29/_ 912/_ 	 sd/ Sri! 

N 



ifl A1AT 
LdUj U ._•._. sa 

i4Sj* 44;L)): 14(2)/3788/A( 
	

£)T : 9Th N(ViWLR '37 

LL; 

The fo11j:j a1io.1tjefl id r11otlon of the dutier, in r .eect of 
following lork radeI,lerk rade4X & Genej A$tt.(Cauaj is rade with iueJiat,d effect. 

i) onthiy, quarterly, Itaif Yearly & 'Aarly ttuntz rcarding 
receipts and expenditure flures a f all the orants operated 
at the Kan ra and maintanco of relevant reyisters, records 
corresp'ndencs thereof, 
Pparatjon of 	and UL for 41 tho grunts operated at the an era. 

I- econciliatjon of reeipts and expenditure fiur.s with the 
P)Ø, F, U., l3ouThay. 

To rnathtajn reconciliation rtster. 

To prepare reconsiltatj.on sttemei ts to be sent to L. 
Gorrespondanc, regarding preaining to 	onctliatjns, 

To ri4nt4n expenditure of rjtster of all U')'6 id corres Ion ce riquding Pay and Allow, of (.IO' to PIE), 1ELA, £D and UG,Di, New ,elhi. 

Calculation of pension contribution of L' 's and 1441  
Lx) Correspondence regorJiriq audit Ob12) Qcti)n s/Cbservatins eivod frwi (1) 	lU),FL.), Uoay and M

oc 
AdU,uajI,ot. Monthly and uarter3.y 6tatents of Audit Objections, Observations etc. 

To maintain rogistet,  of cu1jt Objoctians/Wotes. 
9 TO maintain liability rejister and correspondence thereof, 

Ia peie itz and finalr0quir4XI 0171U,  of aLt jrants operated at tho Kendra. 
Gorrepondenc, with Pid,oubay for letLer of 'redit, 
ireparatjn for Profoima 1ccounts•  
Any other work arosigned, by Hi/A( frogi tin to time. 

( A 
L 

	

	 I 
' c 



• 
I 4.M. f'L4AA1 

A) 	 Q 	 • -- 	ad 

10 

JMt 40
,  

	

) 	 '' 3cic 
CC OL-rius und 44Ltm With Awe  flupbaye 

U) L4fliiu o 	 . 

	

iv) 	 i4LL, 

	

w) 	i4t o rcwit rMQ4&.p,tI cn a000k4t, of 4 

	

vi) 	 u cvioi 	 .. 
ut40e 	i .ci. içj 

W. 

*flt by 

	

VUL) 	 *d SubnxiLwiM *9 Wae1y a=msnt &LOWjwjth othiz . 	 as to reach the PN. H'bay witIith ib4 

i LIAC 13ti c 	g2 	Lntof 
2iLXg3 o4 QVUry i*h 

c 	itx& j nJifl t 	 b U. 

	

t) 	 QI 	cg wd 	 L*r 

' 

	

)PUJI) 	 og UOU"Wroild jl 

t ItA41 1 co 13 

ML3Ju4 br 

	

i1LP 	1t1L.yj 

	

A) 	 'i4 	tA9 	 iMi to 

	

tL;* 	 uçt 	•CT1t 4Uflt 

Lit i T 	 bAU 	 Coythçj i4AJ 	tiz4  

I4tj. 
t) 

Jt 	 1 

c r;nthJ .a ry  Il, ZX au& XV 	 uvr, MEW E1iG 

U1 	 X , 

	

l. U040j 	 Otht 	Vi 	 r 

	

:;jti. fx' cycJcr 	ou 
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G0VERNI[NT OF INDIA 

D[)ORDARSHP%N KENORA : AHEABAD-300 054 
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As per the d:ision of the Directorate General, 

Doordarshan, New Dehi, Shri VN Adesara, Casual 

General Assistant (Daily Uges) is hereby 

inpormEld that his services will not be needed by 

this oP'Pice from 1st May, 1989, fore—noon. 

( HN PATRO 
DI R E CT OR 

Shri VN Pdesira 
Casual Genrl Assistant 

(Duly Uirjoo) 
00K, Ahrnedabad 

 



thEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT 

A H M. E b A B A D. 

O.A. No. 487 of 1989 

Shri V.N. Adesara 

Vers us 

Direcr, 
Doordarshan Kendra, 
Ahmedabad & Others 

.. Applicant 

.. Respondents 

REPLY on behalf of the respondents: 

working 

as 	-r-' 	 in the 0 f fi C e of 

ôc'a 	 Cddo state as under 

That I have read the copy of the application 

and am conversant with the facts and circumstances 

of the case and am being authorised to file this 

reply on behalf of the respondents in this matter. 

I say that I am filing this reply for the purpose 

of opposing the admission of the application 

and do reserve my rights to file further reply/s 

If any need there be. 

1. At the outset, I deny the all averments 

made by the applicant in this application except 

which are specifically admitted by m hereinafter. 

I further say that the contents of this application 

are misconceived by the applicant and the same 
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is not maintenable and deserves to be dismissed. 

It is submitted that the applicant is a casual 

employee who was engaged on daily rated basis 

as and when exigeCy occured with the respondents 

and therefore the cannot be said to be holding 

a civil post erninable to the rules prescribed 

for civil servants serving under the Union of 

India and therefore this Hon' ble Tribunal 

no jurisi1ction to agitate the same. I fw 

say that the applicant was engaged on coni 

basis for a specific period and therefore 

cannot be said that the applicant was in 

way in the employment with the respondentE 

whibh is related with the rules prescribec 

a regular employee and therefore the appli 

has no ttgal right to file this applicati 

before this Tribunal. 

2. 	With regard to para 3, 4 and 5, I 

that the applicant does not have any locuE 

stndy for filing this application before 

Tribunal being daily rated casual emPloyeE 

was engaged for a short period to meet w1t 

exigency occured with the respondents, anc 

therefore, the applicant has no positive I 

for filing this application in this Hon'bi 
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Tribunal and therefore this Hon' ble Tribunal 

adjudic ate 
has no jurisdiction to 	the same. I further 

say that the application is not filed within 

the limitation prescribed under section 21 of 

the xnx Administrative Tribunals ct, 1985. 

With regard to para 6(1), I dontt comment 

upon it. 

With regard to para 6(2) , I say that the 

action of the respondents of terminating the 

services of the applicant is legal, valid, just 

and in accordance with the rules and terms of 

the services of the applicant and therefore, the 

application being devoid of any merits deserves 

to be dismissed. 

With regard to Para 6(3) , I deny the 

contents wk thereof. I deny that the applicant was 

given any artificial break while he was in 

service and I say that the applicant was engaged 

as and when the exigency of work was there with 

the respondents and therefore the Ection of the 

respondents terminating thea services of the 

applicant is in accordance with the instructions 

and rules of the department.I further say that 

the applicant has not been given any appointment 
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order as the applicant has not come through 

5taff Selection Connittee or Employment Exchange 

which is a condition precedent for the employment 

in the offices of the respondents. I further say 

that the respondents being a public employment 

has a prescribed policy and rules to appoint 

any person in the employment. The appiic 

not been appointed by any specific order 

the procedure laid down for the recruitmc 

the resoondents' offices ahd therefore, t 

does not hold any good entitlement for se 

in the office of the respondents. I furth 

that the respondent department is a publi 

and is duty bound to discharge some regul 

services in the public and therefore unde 

obligation of regularity the respondents 

also empowered to appoint any person on C 

basis therefore, I deny that the action 0 

the respondents of appointinq the applica 

for a specific period i,e. 29 days or on 

basis is illega'.,  unjust and improper. I 

say that is is clear that the applicant w 

engaged on contract basis because the app 

was not eligible as per prescribed policy 

the respondents and therefore he has no r: 
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to Claim any permanent or quasi permanent emPloy—

merit with the respondents nor does the transitory 

service rendered by the applicant give to the 

applicant a status of regular - permanent 

emPloyee, regardless ofE the contract, and 

therefor the application being devoid of any 

I* merits deserves to be dismissed. I further say 

that in View of the above stated facts, it is 

crtinent to be noted that the applicant is not 

even authorjsed to be given the benefits of 

services which are otherwise available to the 

regular employee. I sqy that the judgments relied 

by the applicant are not applicable so far the 

services of the applicant is x concerned in as 

much as the applicant was engaged on contract 

basis and therefore the services of the applicant 

were eminable to the terms and conditions agreed 

upon by the applicant and the respondents and 

also to the provisions of Indian Contract Act. 

6. 	Nith regard to para 6(4) , I deny the 

contents thereof. I deny that the applicant was 

appointed in a clear Vacancy and I say that the 

applicant was engaged purely on casual basis and 

daily rated basis and therefore the applicant 

was Paid the salaries prescribed by the Government 
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from time to time in voucher form. I further slay 

that the applicant being a daily rated casual 

employee, is not eligible for other benefits 

which are admissible to a regular employee. It is 

submitted that the applicant was appointed 

irregularly to meet with the exigency occured 

with the department and therefore he does not 

get any entitlement by lapse of time. I further 

say that the half of the period has been served 

by the applicant under guise of shelter of the 

Court and therefore the applicant has no right 

to contend thereby that the services rendered by 

the applicant is a longer one. 

7. 	Vith regard to para 6(5), I deny the 

contents thereof, I deny that the applicant is 

a 'worker' and the respondent department is an 

'Industry' and therefore the provisions of 

Industrial Disputes Act are applicable to the 

Services of the applicant and without prejudice 

to my this contention I also say that if the 

applicant is a 'worker' and the department of 

respondents is an 'Industry' then the applicant 

may be directed to exhaust his better more 

efficacious remedy to the Industrial Court whiah  

which would be in the more interest of the 
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applicant. I further say that the action of the 

respondents of terminating the services of the 

applicant is in accordance with the instructions 

and rules of the respondents and I say that the 

Ministry of Labour and Social Reform has 

issued some directions pursuant to the judgment 

renoered by the Supreme Court of India that 

to aVad any discripaDcy, no further casual 

employee is to be engaged and therefore it is 

obligatory on the respondents to obey the same 

and without prejudice to my this contention I 

engaged 
also say that the applicant was pmy0iY 	purely 

on casual basis and it was knowth 	to the applicant 

that his service will be terminated without notice 

as and when the respondents ar obliped to do 

so and therefore the services of the applicant 

have been terminated in accordance withm the terms 

of the services of the applicmnt, and therefore 

the application has no merits and deserves to be 

dismissed. I further say that the respondents' 

action ignored the prescribed policy of the 	- 

department for rectujtrnent and therefore the 

services of the applicant had to be terminated as 

and when need there be. I further say that the 

application filed by the applicant is Pending 

before this Hon'ble Tribunal and representation 

made by the applicant is also pending and therefore 
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the application suffers 1kax from multiplication 

of litigations and deserves to be dismissed. 

In View of the foregoing paragraphs, it 

it clear that the applicant has no right to claim 

regularisation or employment in the office of 

the respobdents and the applicant is a casual 

employee enqaged on contract basis and was Paid 

salaries on daily rated basis aNd in voucher form 

and therefora he does not hold any civil post 

and therefor the applicant does not deserve and 

relief/xeiief interim relief as prayed for by 

him and the application deserves to b dismissed. 

P 1 a c e : 

I 'k 	 (P R S Na!r) 
Date : 	 Sprintnding Engineer 

I)ordarshan Kendra 

Veri fjc ati on 	ThaUej Ahmedabad 380054 

I, -V 	son of 

working as 1L 4IVL2 	itin the o f f i c e of 

st a te on S ol emn 

affirmation that what has been stqted by me 

hereinsbove is true to my knowledge and belief 

and I believe the same to be true. 

D" 
P 1 aCe ; 

Date : c22/) 	
- 	 S Na!r 

C Deponent ) 	cinteadiag Engineer 
)oordarsh.a Kendra 

Tha!tej Ahmedabad 380054 



JIV 

IN TI-L 	CNTRAL 4.DMINISTRTIVVE TRIBUNAL,AT 	i4]> BAD 

L) 0. A. 	NO. 	487 	OF 	1989. 

V.N.Adesara. 	 :. Applicant 	
V 

Vs. 	 V 

Director, ]DK,Ahmedabad 	 - 
and others. 	 .... 	AeSpondentS. 

4 V 

1JOINDBR TO AFFlVIT-INREPLY 

X, V.N.Adesara, working as 	sual General Asstt. 

in the office of the D0ordaShafl Kendra, Ahadabad, 

do state as tgder: - 

1, 	i have been served with the copy of the Reply 

filed by 	he depcment on behalf of the respoidnts 

herein. I deny all the averments, content iuis ad 

sunissicts made therein which are contrary to what 

is stated in the main applicatim and in the,,petiticn  

filed by Shri LM.Khambhatta-, which has been adopted 

by me and in the reply filed by 	Khambtta to 

the Reply by the depaiert, The depxientis put to the 

strict proof of the -averments, statents and ccriten- 

tis made by him 	 V 

2. 	I say that since common questi%s of facts and 

law arise in the petition filed by Shri Khambhatta 

and in the petition filed by me, I have aopteV al]. 

the averm-ents, contenticis and submibo $ made by 

hr1 	ambhatta in O.A.No,492 of 1989 and fornl 
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O., was filed by me only with a view to avoid any 

technicality withcut burdening the record by repeeting 

the same contentic(is and by annexing the same docunents 

again. hence all the factualas well as ikegal suni.ssis 

have been adopted by me in my petiticn. The reply by 

the res pondent is same, ra ising the sum 4.lar ol,j.ect icns 

and contenticns. 

3. 	It is sLthnitted that shri Khambhatta has filed 

Rejoinder to the Reply by the respidents in. the said 

petiticfl and Since all the submiss icrs, ctentiais 

,and averments in the main petitia1 have been adopted 

by me and my reply to the objecticns raised by the 

respaidents is similar to the Reply submitted by shri 

:hambhatta, I adopt the said reply of Shri Khambhatta 

as areply to the aforesaid Reply filed by the respcn- 

dents, except to the extent it is not applicdble to my 

case. 

i, therefore, adopt the reply Rejoinder filed  

oy shr i Khambhatta in O.A,NO. 492 of 1989 and the same 

hoild also be treated as a Reply Rejoinder in the 

aforesaid Original ppliCatic,eXPt to the extent 

it is not applicable tO my case. I need not repeat the 	- 

same ccxttcnticflS and suJis5iS and the said reply by,  

ShrL Khambhatta be also treated as d part of this : 
ç petLticn. 

r 

Ahmedabad. 

December 	, 	1989 v-desara  
- - 	pplicdnt. 


